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O R D E R 
 

03.01.2020  Mr. D. Banerjee, Learned Counsel for the Appellant submits 

that the Appellant is withdrawing the present Appeal since there is no sight of 

settlement.  

 In view of the fact that the Learned Counsel for the Appellant has sought 

permission from this Tribunal to withdraw the instant Company Appeal 

(AT)(Insolvency) no. 888 of 2019, the present Company Appeal (AT)(Insolvency) 

no. 888 of 2019 is dismissed as withdrawn. No cost.    

       

            [Justice Venugopal M.] 

    Member (Judicial) 
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(V P Singh) 

Member(Technical) 
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